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CENTRAL ADMIN ISTRAT IVE TR IBUNAL
CALCUT TA_BENCH
No,CPC 9 of 1998
Date of Order 3 4.6,.1999
Present 32 Hon'ble Mr,Justice S.N, Mllicks Vice-Chairman,
Hon'ble Mr,B.P.Singhy Admimistrative Member.
KRISHVENOU SARKAR
VSO
P.Ke.RANGANAT HAN» D IRECTOR (PER.):
GEOL OG ICAL SURVEY OF INDIA»
CALCUTTA,
For the applicant s M,S.K.Guptas counssel.
For the respondentss Mrs.Kanika Banerjesr .caunsel,
ORDER
SoN. Maliicks V,Co
E : We have heard Mr,S.K.Guptas the ld.,caunsel for the

applicant and !’lré.Kanika émerjeeo the ld.caunsel for the
alleged con tamnpr.-

2. 1t is the contention of Mr.Gupta that the direction
given by this Tribdnai in G,A.719 of 1997 as per the order

dated 31.7.1997s has not been complied with by the contemer

L - respondent,
\/\3. It may be noted that the respondon ts did not contest

the said original application. Relevant portion of the order
of this Tribunal dated 31,7,1997 is quoted below 3

®yg have heard the submissions made by the 1d,
caunsel for the petitioner and have gong through
the application as well as the annexures, h the
circumstancess we consider it appropriatse to
dispose of the application with @ direction upon
the respondentss partigularly the respondent no, 2
not to fill up the post of Machanical (Painter)
till publication of the result-of the selection
test for the post of Mechanic (Painter) held on
21412.19969 within 3 yeeks from the date of
communication of this order,®
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4, A reply has been filed on behalf of the @lleged con temner-
respondent, It is stated thers categorically in paragraph 4 |
that on' the basig of the interview held for the post of Nechaniq,.
on 9.12.1996 and 10.12.1996 and practical test held on the
aftemoon of 9.12.1996 and 10.12.1996» five persons were
recommended to the post of l’Bchanic in different trades., It

is specifically stated in the said paragraph that the selaction
committee did not recommend for appointment of sny name in the
post of ‘Mechenic (Painter)s which was the subject matter of

the O.A, filed by the present contempt petitioer,

Se h The direction of this Tribunal was specific in this regard

‘i.e8, commanding the respondentss especially the respondent no,2

not to fill up the post of ‘Nechanic (pain ter) till publication
of the resu 1t of the sele.ction tgst for the post of Mechanic
(Painter) held on 27.12.1996. It is submitted Dy Mrs.Kanika
Banerjee today that no test was hald for the post of Mechan ic
(Painter) on 27.12.1996 but a combined test was held on the
aforesaid dates i.e. 9512,1996 and 10,12.1996 ui th the practical
tests being held in the af‘.temnms ?F the said dates. It is
alsoc the specific contention of Mrs,Banerjes that there uwas
no recommendation by the selection committee for appointment
of any name in the post of Mechanic (Pain ter).k

6. Under such cirwmstanéaa’ we do not Find any e.lema'it
of contempt in the present contemt petition, The application

ig digmissed.

“ T No order is passed ag to costs,
e Y aibad
(B.P.Singh) oNoMallick)

Admin istrative Member | Vice~Chairman

Te S,



